FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
ORION WATER TREATMENT PRIVATE LIMITED OPERATING IN WATER AND WASTE
WATER TREATMENT AT CHENNAI (TAMIL NADU)

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1 Name of the corporate debtor along with PAN & CIN/ Orion Water Treatment Private Limited
LLP No. CIN: U29222TN2009PTC072155
PAN: AABCO1807B
2 Address of the registered office Survey No. 1436, Plot 852, VGP
Ramanujar Town Part II, Sriperumbudur
Village & Taluk, Kanchipuram District,
Tamil Nadu, India, 602105
3 URL of website NA
4 Details of place where majority of fixed assets are Survey No. 1436, Plot 852, VGP
located Ramanujar Town Part II, Sriperumbudur
Village & Taluk, Kanchipuram District,
Tamil Nadu, India, 602105
5 Installed capacity of main products/ services NA
6 Quantity and value of main products/ services sold in As per the last available audited financial
last financial year statements for the financial year ended
31.03.2024, total revenue from operations
stood at INR 2,76,33,345.75
7 Number of employees/ workmen As per the information provided by the
suspended management, there are 5
employees and workmen as on the
Insolvency Commencement Date
8 Further details including last available financial Complete details may be sought by
statements (with schedules) of two years, lists of reaching out to the resolution professional
creditors are available at URL: vide mail address:
orionwatercirp@gmail.com
9 Eligibility for resolution applicants under section Complete details may be sought by
25(2)(h) of the Code is available at URL: reaching out to the resolution professional
vide mail address:
orionwatercirp@gmail.com
10 | Last date for receipt of expression of interest 19-Jul-25, Saturday
11 | Date of issue of provisional list of prospective 29-Jul-25, Tuesday
resolution applicants
12 | Last date for submission of objections to provisional list | 3-Aug-25, Sunday
13 | Date of issue of final list of prospective resolution 13-Aug-25, Wednesday
applicants
14 | Date of issue of information memorandum, evaluation 18-Aug-25, Monday
matrix and request for resolution plans to prospective
resolution applicants
15 | Last date for submission of resolution plans 17-Sep-25, Wednesday
16 | Process email id to submit Expression of Interest orionwatercirp@gmail.com

Note: The prospective resolution applicant(s) who have submitted their Expression of Interest in response to the
addendum to Form G dated 06-06-2025 are required to submit a fresh EOI under this invitation if they wish to be

considered.

Sandeep Kothari

IBBI Regn. No: IBBI/IPA-001/1P-P-02301/2020-2021/13494
Prince Plaza, First Floor, No. 73, Pantheon Road, Egmore, Chennai, Tamil Nadu, 600008

Date: 04-07-2025
Place: Chennai

For Orion Water Treatment Private Limited
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FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR ORION WATER
TREATMENT PRIVATE LIMITED OPERATING IN WATER AND
WASTE WATER TREATMENT AT CHENNAI (TAMIL NADU)
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
Orion Water Treatment Private Limited

CIN: U29222TN2009PTC072155
PAN:AABCO1807B

Business Standard
CAMPUS

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at 4th Floor,
Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070 ,under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section|
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay the amount
mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.on
the day, month and year mentioned below.

STARTING THE PGDM JOURNEY AT MCC BTSB WITH

A STRONG FOUNDATION o

On July 1st, 2025 the second batch of relationship-building based on trust. His 1.
PGDM at MCC Boyd Tandon School of "Seven Bricks of Connection" gave the

Name of the corporate debtor along
with PAN & CIN/ LLP No.

Business was warmly and enthusiastically students practical tips for effective 2. | Address of the registered office Survey No. 143.6’ Plot 852, VGP Ramanujar The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with

welcomed by the Director, faculty members. communication." This was preceded by an '}Eownh}:-’artll, %r.'pte.ni'n}buqmv&"a%ed&-raégi;H05 the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together with in-
’ y e ulty ’ u. ) . P _y - anchipuram District, Tami Nadu, ndia, terest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time

and senior students. The first event started energetic presentation on "Leadership in 3. | URL of website NA available, to redeem the secured assets.

wiFh the arrival of Ms. Kuppulakshmi Chapging Times" by Mr Harish !_akshman, ,. | Details of place where majority %mvneé;fil%ar%efﬂ ffir\/\%';g:??a"ﬂfr ’il) Borrower Details Demand Notice Mortgaged Property P°S;§f:'°“

Krishnamoorthy, Global Head - Zoho for Chairman, Rane Group. Launching the 4E of fixed assets are located Kanchipuran'w District, Tamil Nadu. India, 602105 1,11 ETS SAFETY SYSTENMS| Demand Nofice | Al That Piece and parcel Land with Bulding, Comprised in

Startups, who was greeted warmly by the Model, Explore, Experiment, Engage, and Installed capacity of main PRIVATE LIMITED dated 10-Apr-25 | R-S:N0s.144/1 & 144/2, T.S.N0.5997, Block No.133 meas-
Director, our HOD and staff. Her presence as  Evolve, he urged aspiring leaders to adopt 5. | products/ services NA g Eﬁxlr\"gg\vim for an amount of 91" a;::;%‘g(}?,\?g;‘k“Mi't‘mf;f’gtrae‘e?'f’rmg;; 1072025
Chief Guest contributed so much value to the  flexibility, integrity, and purpose, supported 6. | Quantity and value of main products/ |As per the last available audited financial 4. PLANTTECH Rs. 21,671,575/- | Chennai 600 017, T Nagar Village, Guindy Taluk, Chennai

event, giving it a distinguished tone even by the ESG framework. These presentations services sold in last financial year statements for the financial year ended Loan Account Number: as on 9-Apr-25 |Districtand bounded on the, North by : Property belongs

- . . . . 31.03.2024, total revenue from operations stood to Narsimhan, South by : Property belongs to Sadagopal

before the formal events were initiated. She and interactions provided a motivational atINR 2,76,33,345.75 UGCHESS0000043424 Iyengar, East by:pmp’;ny beﬁo:gs to Etﬂiraj’ Westgbf,’ .
briefly addressed the students, which the start, urging students to lead with purpose, i i i Common Passage

4 ) ging purp 7. | Number of employees/ workmen As per the information provided by the suspended 2.|1. ONN WHEELS.DR Demand Notice |All that Piece and parcel of Vacant Land, bearing Plot!

management, there are 5 employees and

students were very eagerly looking forward
workmen as on the Insolvency Commencement

communicate with intention, and evolve with

2. SEETHARAMAN S dated 10-Apr-25 [No.20, Comprised in Old S.N0.49/3, as per Patta New

to and engaged in the session actively. An resilience. Date. 3.SUDHA S for an amount of |S:N0.49/33 measuring with an extent of 1800 Sq.ft, Situ-

i i i 4. RANIV ated at Thiruvalluvar Nagar vide Plot Regularization Ap-| 01-07-2025
. . i i : ; Rs. 4,649,100/- " .

mt_erzzct;;]/e_ sessmtr_] foIIowzd, where parﬁptﬁ We thank Business Standard for their fuﬂhef Idettatlls Incltud'ngﬁiast ﬁvjllfble Complete details may be sought by reaching out 5. MR SHANMUGAM asson 0-Apr.25 |PrOVel No:4212019/F1, Manimegalai Sireet, Pammal

raise elr questions and concerns, Which -1 ration. g. |financial statements (with schedules) |, e resolution professional vide mail address: Loan Account Number: Village, Pallavaram Taluk, Chengalpet District and

of two years, lists of creditors are
available at URL:

Eligibility for resolution applicants
9. | under section 25(2)(h) of the Code
is available at URL:

UGCHETH0000017053 bounded on the North by : Plot No.19, South by : 20
Feet wide Road, East by : 20 Feet wide Road, West by :
Plot No.26 Measuring East to West on the Northern Side
: 60 Feet East to West on the Southern Side : 60 Feet
North to South on the Eastern Side : 30 Feet North to
South on the Western Side : 30 Feet
Situated within the Sub-Registration District of Pammal and
in the Registration District of Tambaram.
Demand Notice |All the part and parcel of property bearing Item No.1 Land
dated 9-Apr-25 |and Building, land measuring 1896 Sq.ft., (as per Patta
for an amount of |2088 Sq.ft.,), comprised in 0.S.No.1961 and 1962,
Rs. R.S.N0.2807, Tondiarpet Village, Tondiarpet Taluk, Chen-| 01-07-2025

16,724,350.93/- |nai District bearing Old Door No.111, Door No.57, Sanjee-
as on 8-Apr-25 |Virayan Koil Street, Old Washermenpet, Chennai-600 021
and land bounded on the : North by : R.S.N0.2806,
South by : R.S.N0.2808, East by : R.S.N0.2907/1 and

were openly addressed by the Director. This orionwatercirp@gmail.com
transparent dialogue created a sense of trust
and collaboration, reaffirming MCC BTSB’s
commitment to holistic student development.
One of the highlights among the main
attractions was an engaging presentation by
Mr Vinay Pushpakaran, Founder & CEO,
Miyagi Learning Solutions, entitled "Talk,
Trust and Triumph — How to Make Every
Conversation Count." He emphasized the
value of initiative, active listening, and

Campus Reporter - Lilyian Judith Selena

Complete details may be sought by reaching out
to the resolution professional vide mail address:
orionwatercirp@gmail.com

19 - July - 25, Saturday

29 - July - 25, Tuesday

10.| Last date for receipt of expression of interest
Date of issue of provisional list of

*| prospective resolution applicants

Last date for submission of
-|objections to provisional list

Date of issue of final list of

‘| prospective resolution applicants

Date of issue of information
14.| memorandum, evaluation matrix

N
a
[

.|1. DHARMA TEX

2. MANIKANDAN S

3. NARAYANASWAMY S
4, RANGA TEXTILES

5. THIRUPATHI §

Loan Account Number:
HCFCHESEC00001022274

03 - Aug - 25, Sunday

13 - Aug - 25, Wednesday

Cummins India Limited

Regd. Office: Cummins India Office Campus,
Tower A, 5th Floor, Survey No. 21, Balewadi,
Pune 411 045, Maharashtra, India
(CIN: L29112PN1962PLC012276)
Tel.: (020) 67067000 Fax: (020) 67067015
Email : cil.investors@cummins.com
Website: www.cumminsindia.com

®

INFORMATION REGARDING 64" ANNUAL
GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCE/OTHER AUDIO-VISUAL MEANS

Notice is hereby given that the 64" Annual General Meeting (‘AGM’) Of
Cummins India Limited (‘the Company’), will be held on Friday, August
08, 2025 at 09:30 a.m. (IST) through Video Conference (‘VC’)/Other
Audio Visual Means (‘OAVM’) in compliance with General Circular
09/2024 dated September 19, 2024 issued by Ministry of Corporate
Affairs (MCA) read with other relevant circulars issued in this regard
(hereinafter collectively referred to as “the Circulars”) and all other
applicable laws, to transact the businesses as set out in the Notice
convening the AGM which will be circulated to the Members in due
course.

In accordance with the aforesaid Circulars and SEBI circular
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated October 3, 2024, the
Notice of the AGM along with the Annual Report of the Company for the
Financial Year 2024-25 will be sent only by e-mail within the statutory
timelines, to all the Members whose e-mail addresses are registered with
the Company, MUFG Intime India Private Limited (RTA), National
Securities Depository Limited (‘NSDL') and Central Depositories Services
(India) Limited (‘CDSL’). The Company shall send a physical copy of the
Annual Report to those Members who request for the same at

Cil.Investors@cummins.com mentioning their Folio no./DP ID and Client
ID.

The Notice along with the Annual Report for Financial Year 2024-25 will
also be made available on the website of the Company at
https://www.cummins.com/en/in/investors/india-annual-reports, on
NSDL's website at https://www.evoting.nsdl.com and on the website of
the stock exchanges on which the securities of the Company are listed
i.e., BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com respectively.

Pursuant to the provisions of Section 108 of the Company’s Act, 2013
read with Rule 20 of the Companies (Management and Administration)
Rules, 2014 (as amended), and Regulation 44 of the SEBI (Listing
Obligations and Disclosure Requirements) 2015, as amended and the
Circulars, the Company will provide the facility of remote e-voting to its
Members in respect of the business(es) to be transacted at the AGM and
for this purpose, the Company has appointed NSDL to facilitate voting
through electronic means. Accordingly, the facility of casting votes by a
member using remote e-voting system during the remote e-voting period,
as well as e-voting during the AGM will be provided by NSDL. Further,
members who have voted through remote e-voting will be eligible to
attend the AGM, however, they shall not be allowed to cast their vote
again during the AGM. Detailed procedure for remote e-voting including
the remote e-Voting period and the manner of joining the AGM virtually
will be provided in the Notice of the AGM.

Members holding shares in physical mode and who have not updated
their email addresses with the Company are requested to update the
same by sending relevant documents to the RTA along-with duly filled
‘Form  ISR-1" available at https://web.in.mpms.mufg.com/KYC-
downloads.html to MUFG Intime India Private Limited, Unit: Cummins
India Limited, C-101, 1" Floor, 247 Park L.B.S. Marg, Vikhroli (West),
Mumbai - 400083. Members holding shares in dematerialized mode are
requested to register/update their email addresses with their respective
DPs. The detailed process for registering of email addresses will be
provided in the Notice convening the AGM.

Further, the members who are holding shares in physical form or who
have not registered their email addresses with the Company/RTA can
cast their vote through remote e-voting or through the e-voting system
during the meeting, by following the detailed process which will be
provided in the Notice convening the AGM.

The final dividend of Rs. 33.50 /- per equity share of face value of Rs. 2 /-
each of the Company for the financial year 2024-25, as recommended by
the Board of Directors, if approved by the Members at the AGM, shall be
paid to those Members who are holding shares as on the Record Date
i.e. Friday, July 18, 2025, in accordance with the timelines under the
Companies Act, 2013, electronically to the Members who have updated
their bank details for receiving dividend through electronic means. For
Members who have not updated their bank details, are requested to
update the same with their DPs where shares are held in dematerialized
form, and with Company's RTA where the shares are held in physical
mode for receiving dividends directly in their bank accounts electronically.

Kindly note that pursuant to the SEBI Master Circular No.:
SEBI/HO/MIRSD/POD-1/P/CIR/2024/37 dated May 7, 2024 read with
SEBI circular No. SEBI/HO/MIRSD/POD-1/P/CIR/2024/81 dated June
10, 2024, w.e.f. April 1, 2024 the payment of dividend shall be made
electronically to the security holders holding securities in physical form,
only after furnishing mandatory KYC details (i.e. Valid PAN, contact
details, bank account details and specimen signature) against their folios.
In the absence of these KYC details, the Company shall withheld
dividend till the date of Updation of KYC details and the said dividend
payment shall be made through Electronic Mode only upon complying
with the requirements of updation of KYC as provided in the aforesaid
SEBI Circulars.

For Cummins India Limited
Vinaya A. Joshi
Company Secretary &
Compliance Officer

Place: Pune
Date: July 03, 2025

and request for resolution plans to
prospective resolution applicants

18 - Aug - 25, Monday

Last date for submission of

15. resolution plans

17 - Sep - 25, Wednesday

Process email id to submit
16. !
Expression of Interest

orionwatercirp@gmail.com

Date: 04-07-2025
Place: Chennai

Note: The prospective resolution applicant(s) who have submitted their Expression of
Interest in response to the addendum to Form G dated 06-06-2025 are required to submit
afresh EOl under this invitation if they wish to be considered.

IBBI Regn. No: IBBI/IPA-001/IP-P-02301/2020-2021/13494
Prince Plaza, First Floor, No. 73 ,Pantheon Road, Egmore,

Sd/-
Sandeep Kothari

Chennai, Tamil Nadu,600008
For Orion Water Treatment Private Limited

Place: Chennai

Date: 04.07.2025

A AVADH

SUGAREENERGY LTO

CIN: L15122UP2015PLC069635
Registered Office: P.O. Hargaon, Dist. Sitapur (U.P.), Pin - 261 121
Email: avadhsugar@birlasugar.org; Website: www.avadhsugar.com
Phone (05862) 256220, Fax (05862) 256225

NOTICE

Notice is hereby given that the Eleventh Annual General Meeting of the Company
(“AGM") will be convened on Wednesday, July 30, 2025 at 11:00 a.m. (IST)
through Video Conference (“VC")/ Other Audio Visual Means (“OAVM”) facility in
compliance with the applicable provisions of the Companies Act, 2013("the Act”) and
Rules framed thereunder and the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (“Listing Regulations”) read with The Ministry of
Corporate Affairs', General Circular Nos. 20/2020 dated May 5, 2020 and 09/2024
dated September 19, 2024 and other circulars issued in this respect (‘MCA
Circulars”) and further Securities and Exchange Board of India (“SEBI”) vide its
Circular dated October 3, 2024 (“SEBI Circular’) without the physical presence of
the Members at a common venue, to transact the business set out in the Notice
calling the AGM. Members will be able to attend the AGM through VC / OAVM
through www.evoting.nsdl.com using your login credentials.

2. In compliance with the aforesaid Circulars, Notice of the AGM along with the Annual

Report 2024-25 will be sent only by electronic mode to those shareholders whose
email addresses are registered with the Company / Depositories. Also, a letter
providing a web-link for accessing the Notice and Annual Report will be sent to those
Members who have not registered their E-Mail addresses. The Notice of 11th AGM
and Annual Report for the Financial Year 2024-25 will also be available on the
Company's website at www.avadhsugar.com and on the website of the Stock
Exchange, BSE Limited at www.bseindia.com, National Stock Exchange of India
Limited www.nseindia.com and on the website of National Securities Depository
Limited (“NSDL") at www.evoting.nsdl.com.

3. Members holding shares in physical form who have not registered their email

addresses with the Company/ Depository can obtain Notice of the 11th AGM, Annual

Report and/or login details for joining the 11th AGM through VC/OAVM facility

including e-voting, by sending scanned copy of the following documents by email to

avadhsugar@birlasugar.org or kolkata@in.mpms.mufg.com

a. a signed request letter mentioning your name, folio number and complete
address;

b. selfattested scanned copy of the PAN Card; and

c. self attested scanned copy of any document (such as AADHAR Card, Driving
Licence, Election Identity Card, Passport) in support of the address of the
Member as registered with the Company.

4. Members holding shares in dematerialised mode, who have not registered / updated

their email addresses with their Depository Participants, are requested to register /
update their email addresses with the Depository Participants with whom they
maintain their demataccounts.

5. Members holding shares in physical form who have not updated their mandate for

receiving the dividends directly in their bank accounts through Electronic Clearing

Service or any other means (“Electronic Bank Mandate”), can register their

Electronic Bank Mandate to receive dividends directly into their bank account

electronically, by sending following details/document in addition to the documents

mentioned in para 3 above by email to avadhsugar@birlasugar.org or

kolkata@in.mpms.mufg.com

a) Name and Branch of Bank in which dividend is to be received and Bank
Account type;

b) Bank Account Number allotted by your bank after implementation of Core
Banking Solutions;

c) 11 digit IFSC Code; and

d) Self attested scanned copy of cancelled cheque bearing the name of the
Member or first holder, in case shares are held jointly.

6. Pursuant to Regulation 42 of the Listing Company has fixed Wednesday, July 16,

2025 as the Record Date for ascertaining the eligibility of the Members who shall be
entitled to receive the dividend, if declared at the AGM.

7. Pursuant to Finance Act, 2020, dividend income will be taxable in the hands of the

shareholders w.e.f. 1st April 2020 and the Company is required to deduct tax at
source (“TDS”) from dividend paid to the Members at prescribed rates in the Income
Tax Act, 1961 (‘the IT Act’). For the prescribed rates for various categories,
conditions for Nil/preferential TDS and details / documents required thereof,
Members are requested to refer to the IT Act and Notice of the 11th AGM in this
regard. In general, to enable compliance with TDS requirements, Members are
requested to complete and/ or update their Residential Status, PAN, Category as per
the IT Act with their Depository or in case shares are held in physical form, with the
Company by sending email to avadhsugar@birasugar.org or kolkata@in.mpms.mufg.com.
Payment of Dividend will be made electronically to the Members who have
registered their bank account details with the Company.

8. Manner of casting vote(s) through e-voting:

(a) Members will have an opportunity to cast their vote(s) on the business as set out
inthe Notice of the AGM through electronic voting system (“e-voting”).

(b) The manner of voting remotely (‘remote e-voting”) by members holding shares in
dematerialised mode, physical mode and for members who have not registered
their email addresses has been provided in the Notice of the AGM. The details will
also be available on the website of the Company at www.avadhsugar.com and
onthe website of NSDL at www.evoting.nsdl.com

(c) The facility for voting through electronic voting system will also be made available
at the AGM and Members attending the AGM who have not cast their vote(s) by
remote e-voting will be able to vote at the AGM.

(d) The login credentials for casting votes through e-voting shall be made available
to the members through email. Members who do not receive email or whose
email addresses are not registered with the Company / RTA / Depository
Participant(s), may generate login credentials by following instructions given in

the Notes to Notice of AGM.
(e) The same login credentials may also be used for attending the AGM through VC /
OAVM.
For Avadh Sugar & Energy Limited
Prashant Kapoor
Place : Kolkata COmpany Secretary
Date :July 3, 2025 ACS - 15576

2907/6, West by : R.S,N0.2805, Sanjeevirayan Koil Street
Situated Within the Registration District of Chennai North
and Sub Registration District of Royapuram
ITEM NO.2: Land and Building, land measuring 1336
Sq.ft., comprised in 0.S.No.1960, R.S.N0.2808, Tondiarpet
Village, Tondairpet Taluk, Chennai District bearing Old Door
No.112, Door No.58, Sanjeevirayan Koil Street, Old Wash-
ermenpet, Chennai-600 021 and land bounded on the :
North by : Property belong to S.Narayanaswamy, S.Manikan-
dan and S. Thirupathi R.S.N0.2807, South by : Property be-
longs to Mr. Venupillai, R.S.N0.2809, East by : Property
belongs to Nadanamadasamy Nadar, R.S.No.2907/1, West;
by : Sanjeevirayan Koil Street, R.S,N0.2805.
Sd/-(Authorised Officer)
For UGRO Capital Limited

GRO U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road,
Kurla, Mumbai 400070

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSET(S) [“SECURED
ASSET(S)"] UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE
8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Secured Asset(s) mortgaged / charged to U GRO Capital Limited
(“Secured Creditor”), the possession of which has been taken by the authorized officer of Secured
Creditor, will be sold on “As is what is” and “As is where is” and “Whatever there is” on the date and
time mentioned herein below, for recovery of the dues mentioned herein below and further interest and
other expenses thereon till the date of realization of amount, due to Secured Creditor from the
Borrower(s) and Guarantor(s) mentioned herein below. The Reserve Price, Eamest Money Deposit
(EMD) and last date of EMD deposit is also mentioned herein below:

6.|1. Sri Srinivasa Timber .o | Reserve Price Rs. 1,03,65,094/-
Depo D o onc [ EMD Rs.10.36,500)
2.R bk Last date of EMD Deposit | 06-08-2025
Seenivasan Date of Auction 08-08-2025
3. Seenivasan Outstanding [ Time of Auction 1AM to 01 PM
Mahalakshmi Amount:
Loan Account Number: | Rs, 46,46,111.44/- .
UGMDPTH0000013423 Incremental Value Rs. 1,00,000/

Description of Secured Asset(s): All That piece and Parcel of Land and Building Theni
District, Periyakulam Registration District, Periyakulam Joint Il Sub Registration Office,
Periyakulam Taluk, Thenkarai Village, Vaigai Dam Road South side, Thenkarai Town Pan-
chayat Limit in Survey Nos. 65/2A, 66/2 and 67/1 in which 6008 % Sq. Feet of the property
within the following boundaries: North: Sri Muthaiah Mara Aruvai Mill East: Chelladurai
Motor Work Shop West: 30 Feet Wide North-South Common Pathway South: 12 Feet
Wide East-West Street Within which property measuring East-West 109 % Feet on the
North and South, North-South 55 Feet on the West and West totally to an extent of 6008
% 8q. Feet of the vacant site with all deposits and fittings and all other amenities along

Description of Secured Asset(s): “All that part and parcel of the immovable property situated in
Tirupur Registration District, Tirupur Join Il Sub-Registration Office, Tirupur South Taluk, Tirupur
Corporation, Thiru.Vi.Ka Nagar, Nallur Village, S.F. No. 734, in P.Acre 10.05, Kist 13.78, in this
southern side P.Acre 2.82, in this out of 2.00 Acres South West corner Mrs. Rajalakhsmi Property,
remaining P.Acre 0.82, in the Eastern side one portion property located as follows: East of the
property belongs to Mr.R.Sachin, West of 30ft Wide South-North Road North of the property be-
longs to Mr.A.Ramesh, South of the property belongs to Mrs. Sarojini In this center measuring
East- West on the North Side 811, East-West on South side 8011, South-North on West Side 36'3"
Totally 291.34 sq mt Equal to 3136 Sq Ft Vacant aldn with proposed building. The above property

SI.| Details of Borrower(s)/ Details of Details of Auction with all pathway rights. The said property situated at Thenkarai Village Limit
No, Guarantor(s) Demand Notice 7 [1. KRR Fibers Date of Notice: | Reserve Price Rs. 59,88,000/-
1.| 1. Sai Thanmaya Fashion| pata of Notice: |_RESErVe Price Rs. 2,61,32,040/- 2. Ramadass Rajasekar 10-03-2025 " [EMD Rs. 5,98,800/-
2. Vadamalayan 16.02-2024 | .EMD __| Rs. 26,13,204)- 3. Rajasekar Santhi Last date of EMD Deposit_| 06-08-2025
Shivamuthu Last date of EMD Deposit | 06-08-2025 Loan Account Number: Date of Auction 08-08-2025
3. Murugan Narayan o " Date of Auction 08-08-2025 HCFDINSEC00001046725 | Outstanding | Time of Auction 1AM to 01 PM
Ramamami Amount:  |_1ime of Auction 11AMto 01 PM Amount:
4. Shiva Tex A1) Rs. 43,30,721.42)- | Incremental Value Rs. 1,00,000/-
LAN: Rs. 2,16,78,341. Incremental Value Rs. 1,00,000/- -
UGDHASS0000012066 | as on 13-02-2024 'Y Description of Secured Asset(s): All that part and parcel of Immovable property

bearing in Dindigul Registration District, Nagalnaichkenpatti sub Registration District,
Dindigul Taluk, Balakrishnapuram Village, “Pasumai Nagar”, Southern part of Plot No.
48 comprised in old S. No’s. 851/1, 851/2 852/1, 852/3, under Patta No. 1055, New
S. No’s 851/1A1A1,852/1A1A & Under Patta No. 1183, S. No. 851/2A1A1A,
852/3A1A1 measuring East West 40 feet on both sides and North South 30 feet on
the both sides in all measuring 1200 sq. ft, Bounded on South- 20 feet wide East
West E Road. West- Plot No. 47, North- Northern part of the Plot No. 48 measuring
1200 sq. ft, East- 20 feet wide North South C Road.

Description of Secured Asset(s): “All That Piece And Parcel Of Immovable Property Being
Old Door No:17, New Door No:22,T. S.No:60, Old T.S.Ward No:18, Now T.S.Ward No:"O", Block
No:5, T Oorani Melkarai Veedhi, Devakottai Town, Devakottai Taluk, Devakottai Sub(D),
Sivagangai District -630302”

situated in Tirupur South Taluk, Old Ward “O” New Ward “G”", old Block 2, New Block 44, Old T.S.No. K T R Pri Rs. 87.85.4501
8/3A part, 2A part, new T.S.No.9." (As per Sale deed Doc. No. 4311/2015 and Rectifcation deed | & > ME‘,TAZ?.Z‘O dfiadefs Date of Notice: EKASS’WE rice R:- e
Doc No. 4412/2015) . 3. Thirunavuk 17082025 I Gate of END Depost_ | 06-08-2025
2.|1. Elumalaivasa Traders | page of Notice: | ReServe Price Rs. 1,26,01,040/- 4. Meenakshi Sund Date of Auction 08-08-2025
2. Siva Kalanjiyam 10122024 [ EMD __| Rs.1260.104¢ 5. M Sandhiy Outstanding [ Time of Auction 1AM to 01 P
3. Saranya Siva Last date of EMD Deposit | 06-08-2025 Loan Account Number: Amount;
4, Kalanjiyam [ Date of Auction 06-08-2025 HCFVELSEC00001020204 | Rs. 63,21,079.18/- .
Kaliyaperumal OuIStanding | i of Aucton 1AM [0 01 P & UGVELMS0000025654 Incremental Value Rs.1,00,000¢
Loan Account Number: | g g7 39 733 Description of Secured Asset(s): All that Piece and Parcel of land and building sit-
UGMDPSS0000010813 | 55 o 10-12-2024 | Incremental Value Rs. 1,00,000- uated at Palavansathu Village, Vellore Tk,Vellore Dt., measuring 1559 Sg.Ft of land

comprised in Survey No.12/1A within the Sub-Registration District of Vellore Regis-
tration District of Vellore within the boundaries hereunder Boundaries East by: House
of Govindharaji West by: Vacant Plot of Penjammin Pattarick North by: Gandhi street
South by: Vacant Plot of Mani Measuring On the Northern Side:33 Ft/ On the South-
ern Side: 33Ft On the Eastern Side: 49.6Ft On the Western Side: 45Ft Admeasuring
15597 Sq.Ft of land and building Situated within the Sub-Registration office of Vellore
and in the Registration District of VELLORE.

3.| 1. Sri Ambika Medicals i~a: | Reserve Price Rs. 1,18,91,840/-
2. Mohan Kavitha D oot ce: [EmD Rs. 11,89,164%
3. Selvaraj Rajesh Last date of EMD Deposit 06-08-2025
Loan Account Number: ] Date of Auction 08-08-2025
UGKNCTH0000011765 & | O i Time of Auction 11AM to 01 PM

Amount:
Rs. 97,62,873.04/-

UGKNCMS0000041872

Incremental Value Rs. 1,00,000/-

Description of Secured Asset(s): All that piece and parcel of the land with building measuring
3000 Sq.feet in Plot No.3 and 5 Comprised in Old Survey No.630/2B1, Survey No.630/2B1A1A
and Patta wise New survey no. 630/42 situated at No.21, Kilambi Village, layout in the name of
"Sri Vidya Nagar, DTCP No.204/2008 in Kanchipuram Taluk and Kanchipuram District, measuring
East to West - 50 feet; and North to South - 60 feet i.e.,3000 Sq.feet. The property is within the
Jurisdiction of Registration District of Kanchipuram and Sub-Registration District of Dhamal
thereon. BOUNDARIES OF THE PROPERTY: East: Plot No.4 North: Plot No.1 and 2 West:
30 feet Road South: Plot No.6 and 7 Item No. | 750 Sq. feet undivided Share of land with Building
constructed in the 'Block-D' measuring an extent of 396 Sq. feet on the Ground floor along with
396 Sq. feet on the First floor (inclusive of Rights in common areas and Amenities) mentioned in
Schedule - A Property Item No. Il 750 Sq. feet undivided Share of land with Building constructed
in the 'Block-A" measuring an extent of 396 Sq. feet on the Ground floor along with 396 Sq. feet
in the First floor (inclusive of Rights in common areas and Amenities) mentioned in Schedule -A
Property. ltem No. Il 750 Sg. feet undivided Share of land with Building constructed in the 'Block-
B' measuring an extent of 396 Sq. feet on the Ground floor along with 396 Sgq. feet in the First
floor (inclusive of Rights in common areas and Amenities) mentioned in Schedule -A Property.
Item No. IV 750 Sq. feet undivided Share of land with Building constructed in the 'Block-C" meas-
uring an extent of 396 Sq. feet on the Ground floor along with 396 Sq. feet on the First floor (in-
clusive of Rights in common areas and Amenities) mentioned in Schedule -A Property

9.|1. Mary Cotton World Reserve Price Rs. 33,85,312/-

Date of Notice:

2. Anto Nivin .01 EMD Rs. 3,38,531/-
3. Jeromin 10-01-2025 Last date of EMD Deposit 06-08-2025
Loan Account Number: - Date of Auction 08-08-2025
UGTRNMS0000038645 0 Time of Auction 11AM to 01 PM

Amount:

Rs. 25,04,718.28/- | Incremental Value Rs. 1,00,000/-

Description of Secured Asset(s): All that part and parcel of the immovable property
bearing Plot 120 with land, Patta 1299, 1886, 1897, 1965, Ayan Punja Survey No.
113/3A2, 113/5A, 115/1, 116/1C, 119/1, 119/2 and 120/2B2C situated in Tirunelveli Dis-
trict, Tirunelveli Registration District, Valliyoor SRO, Thalapathi, Samuthiram Village
Part- 2, Nanguneri Panchayat Union according, with total extent of 28 acre 60 cent land
have been converted into housing plots as name as " Pleasant Nagar" in which meas-
uring East West Northern Side 50 Ft., Southern Side 50 Ft. and South North Eastern
Side 58.75ft, Western Side 59 Ft. in total 2943.75 Sq. Ft equal to 273.482 Sq. Mt equal
to 6.76 Cent situated in subdivision Survey no. 115/46 Boundaries: North: 20 Ft. Path-
way East: Plot no. 121 West: 30 Ft. Pathway South: Plot No. 130

10| 1. Guru Mara . | Reserve Price Rs. 21,00,525/-
Izhaipagam Date of Motce: [ EmD Rs. 210,052
2. Baskaran P Last date of EMD Deposit 06-08-2025
3. Mallika Perumal ] Date of Auction 08-08-2025
4. Perumal N 0 ding | Time of Auction 1TAMto 01 PM
Loan Account Number: Amount:
UGVELMS0000030568 X2291,293- | Incremental Value Rs. 1,00,000/-

4.[1.M S R Impex o | Reserve Price Rs. 96,49,000/-
2.M D Sarfraz Date of Botee:  [EmD Rs. 9,64,900
3. Rubee Khatun Last date of EMD Deposit 06-08-2025
4. MD Ashraf Khan . Date of Auction 08-08-2025
Loan Account Number: 0 d Time of Auction 11 AM to 01 PM
UGTIRSS0000052859 Amount:
Rs. 74,54,457.00)- | Incremental Value Rs. 1,00,000/-

Description of Secured Asset(s): All that piece and parcel of the mortgaged property being in
Tiruppur Registration District, Tiruppur Joint | Sub Registration Office, Tiruppur North Taluk, Tiruppur
Corporation, Old Ward 9, New Ward 26, Thottipalayam Village, T.S Ward No. 13/1/1/2 (as per Govt
Guideline T.S. Ward "D" ) S.V Colonoy East 1st street, Patta no. 9329, Old T.S.Ward " J" T.S No.
3/34, Door No.28/44, 45, Tax assessment Old No.26014634 New No. 032/026/03003 and in this
Western side one part property and lies on the following boundaries: North of: Property Belongs
to Arunachalam West of: Property belongs to Kalaiselvi @ A.Selvi East of: Property Belongs to
Arunachalam South of: East-West Road Measurements: North -East-West on the both side 15 Ft.
South- North on the both Side 60 Ft' Total an extent of 900 Sq.ft equal to 83.61 Sq. mt Land with
Ground Floor 900 Sq. Ft First Floor 900 Sq. Ft R.C.C building with premise. And rights over the
roads for ingress and egress with usual pathway rights to use the roads and all other appurtenances
attached there to. The above Property EB Service No. Connection No. 03-205-009-1684, Tax As-
sessment Old No. 032/26014634, new Assessment No. 03/026/03003, Water connection Old No.
03/26054191, new connection no. 032/026/02391. The above property presently situated in New
(T.S Ward No. "G" Block No. 10, T.S No. 30) Old ( T.S ward No. "J" Block No. 3, T.S No. 34)

Description of Secured Asset(s): ALL THAT Piece and parcel of the land and building
situated at Old Door No. 126, New Door No. 144, Kallu Kolli Street, Melveeranam
Village, Wallajah Tk, Ranipet Dt., measuring 2100 Sq. Ft. of land comprised in Old
Survey No.s 160/3 and New Survey No. 160/3B within the sub - Registration District
of Kaveripakkam Registration District of Ranipet within the Boundaries hereunder:
North By: Lake Canal South By: Street East By: House of Dharmalingam West By:
House of Kuppan Measuring: East to West: 30 Ft North to South: 70 Ft Admeasuring
2100 Sq. Ft of Land and Building

11| 1. Rajalakshmi Apparels .o | Reserve Price Rs. 33,97,808/-
2. Rajalakshmi T D g [EMD Rs. 3,39,780F
3. Thirumalaimurugan M Last date of EMD Deposit 06-08-2025
Loan Account Number: Date of Auction 08-08-2025
UGSIVMS0000017979 Outstanding [ Time of Auction 1AM to 01 PM
Amount:
Rs. 21,08,517- | Incremental Value Rs. 1,00,000/-

5|1. India Garden i~a: | Reserve Price Rs. 55,06,007/-
Restaurant D O otce:  [EMD Rs. 5,50,600-
. S k Last date of EMD Deposit | 06-08-2025
3. Kanagaraj ] Date of Auction 08-08-2025
4, Vairamani Outstanding | Time of Auction 1TAMto 0TPM
Loan Account Number: Amount:
HCFTHESEC00001043442 | RS-53,01,385 | Incremental Value Rs. 1,00,000/-

Description of Secured Asset(s): Al that Part and Parcel of Mortgaged Property situated in Theni District,
Periyakulam Registration District, Periyakulam J SRO- |, Periyakulam Taluk, Periyakulam Municipality,
Thenikarai in Old Ward No. 2, In New ward No. 23, in Town Survey No. 2921, in Town Survey No. 2922,
Southern Side in Old Door Nos. 8 & 9, in New Door No. 8A, for the extent of 686 Sq. Feet ( 1st Portion
measured East- West: 28 Feet; South- North: 20 Feet for the extent of 560 Sq. Feet; Western Side 2nd
Portion measured East- West: 14 Feet, South — North; 9 Feet for the extent of 126 Sq. Feet totally 686
Sq. Feet) of House site property, the applicant construct RCC House Building in it with E.B Connection,
the applicant is having individual wall right in East and North side of the said property and other walls are
all having common wall rights in it, with usual pathway rights and with all its amenities and bounded on:-
North: House belonged to Subramaniyan in Survey No. 2922 and East- West Municipal Lane East:
House belonged to Subramaniyan in S. No.s 2919 & 2920 West: House belonged to Subramaniyan in S.
No.s 2922 & 2923 South: House belonged to Paramasivam & Dhanushkodi in S. Nos. 2920 & 2924.

Description of Secured Asset(s): All that Piece and Parcel of Mortgaged Property situ-
ated in Virudhunagar District, Virudhunagar District Registration Office, Srivilliputhur Sub
Registration Office, Srivilliputhur Town, Krishnankovil Street, TS. Ward No. 1, TS. No. 226
Part, now as per subdivision S.No. 226/2, house bearing D. No. 137/67 with EB. Sc.No.
07-259-009-392, old property tax assesment no.130/28328, property tax assessment no.
130/033/900570, old water tape connection no. 130/16265, new Water Tape connection
no. 130/033/90020,. house measuring east west on the northern side 14.50 fts. on the
southern side 9fts. north south on the both side 66.50 fts, thus totally measuring 781.375
sq.fts bounded on the North: TS. No. 242 belongs to Krishnankovil Street East: TS. No.
226 belongs to eastern side of Nathamunisamy Naidu Partition Vacant site South: Land
in TS. No. 226 Part belongs to Govindasamy Naidu House West: Land in TS. No. 226
part belongs to periyasamy House and Vacant Site

For detailed terms and conditions of the sale, please refer to the link provided in U GRO
Capital Limited/Secured Creditor’s website. i.e. www.ugrocapital.com or contact the
undersigned at authorised.officer@ugrocapital.com
Place: TAMILNADU Sd/-(Authorised Officer)
For UGRO Capital Limited

Date: 04.07.2025
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Those who have any valid
objections may, notify the same to
the Bar Council within 10 days.
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Old Surname: . MOHAMED Old Given Name: icati . .
SABTHAR HUSSAIN, Old Given| | SIRAJUNNISA  Old Surname: intser fgugsysaﬁzthiﬁﬁﬁhca"?ﬁr&f BEDGUI Y ICUTETT SEDGVEHLD
Name: JAKEER HUSSAN, Wpis PAKTEENI,  semeuit Quwi: th thereaft | uflevrrest SHTeUVG(LpaIewTT
Gsd: 27/06/1963, Om. 28/23, Zainulabideen Paktini Mohammed, montns erearter N sene (67) SemeLel
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SABTHAR HUSSAIN, Old Given| [ Surmame. . PAKTEEN my enrolment as an Advocate AﬁEhﬁlg(gLLMFgT NgTKt:'E f
Name: JAKEER HUSSAIN . ter 10 days of the publication o
moved before the Bar Council of | | this notice and within three months
a SIC Tamilnadu and Puducherry, Bar| | there after | RAJESHWARI.D,
urg Silesliy Council Buidings, High Court|| Dlo: _DEVAN, ~AGE  :23;
usbGursr Cseurr Hmowserri pHuewf shisn Campus, Chennai-104. ADDRESS 253,PAGANDAI

ROAD, VILLUPURAM TALUK,
Sengadu , VILLUPURAM, Tamil
Nadu -605 108. intended having
my enrolment as an Advocate
moved before the Bar Council of

Tamilnadu, Bar Council building,

High Court Campus, Chennai
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valid objections may notify the
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THREE months thereafter. |,
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Court Campus, Chennai-104.
Those who have any valid
Objections may Notify the same
to the Bar Council within 10 days.
V.KANNADHASAN
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After 10 days of the publication

of this notice and within
THREE months thereafter
il G.GUNASUNDARI, D/o

S.Gunasekaran aged 23 years,
permanently residing at No.57/5
middle Street, thirumalrayapuram
Village, Othiyathur Post,
kandachipuram Taulk,, Villupuram
District, Tamil Nadu, PIN CODE:
605 701 Intend having my
enrolment as an advocate moved
before the Bar Council of Tamil
Nadu, BarCouncil buildings, High
Court Compus, Chennai - 600 104
Those who have any valid
objections may Notify the same to
the Bar Council within 10 days.
G.GUNASUNDARI
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